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Ext_lOll of Employment In PubUc 
Undertaklnp 

~61L Sbri P. C. Borooah: 
Shrtmatl Savitri Nlpm: 
Shrimatl RamdularJ Sinha: 

Will the Minister of Flnanee be 
pleased to state: 

(a) whether Government have laid 
down certaill criteria/principles for 
",xtension of employment in the Pub· 
lie Sector Undertakings; 

(b) if so, tile details thereof; and 

(c) whether extension of employ
ment has been restricted only to such 
cases where suitable fresh incumbents 
-are not available·? 

The Minister of Flnanee (8hrl 
.8achindra Chaudhllrl): (a) to (c). The 
lop management posts in the Public 
Enterprises to which appointments are 
made by or with the approvni of Gov· 
ernment are governed by the S'lme 
principles in regard to superannuation 
and extension of service a!\ appoint
ments in Government. In regard to 
other posts to which appointments are 
made by the Public Enterprises them
selves, Government have not issued 
:.Bny directives on these Enterpri~es. 

The principles which have been 
adopted by Government arc that in 
posts not requiring scientific or tech
nical qualifications, there should be no 
extension beyond the age of GO. unless 
there is no suitable person to t~ke up 
sllch appointments in which CD.::i1? CX

tension up .to the age of 62 may be 
allowed. Even in cases of scientific 
and technical personnel wl,1e:'"c exten
sions 'beyond these limits may have to 
be given, such extension should not be 
a utomatic but should take into "cc')unt 
the availability of suitable personnel 
for such posts. 

Job Evaluatlun in Public Undertakings 

*612. Shrl D. C. Sharma: Will the 
Minister of Finanee be pleased tv state: 

(a) whether d'overnment have consi_ 
opred the feasibility of job evaluation 
in various Public Undertakings; and 

(b) if so. with what results? 

The ~r ~ FInance (Shri 
Saehindra OhauclhurJ): (a) and (b). 
The top managell;ent posts in Public 
Enterprises, to which appointme.1ts are 
made by Government, have alr ead7 
been evaluated, for purpose of salo.ry, 
on the basis of responsibility involved 
in each case. In regard to other jobo, 
within the purview of the manage
ments some Enterprises have done so. 
The ~ther Enterprises are being ad
vised, in pursuanCe of Estimates C..lDl
mittee's recommendation, .0 Illy down 
prDper specifications for individual or 
group of jobs to facilitate their evalu· 
ation. 

Committee on Essential Dru, • 

·613. Sht'i D1,he: 
Shrl VL.hwa Nath Pandey: 

Will the Minister of Health and 
Family PlannJn, be pleased to refer to 
the reply given to Starred Question 
No. 268 on the 4th August, 1966 and 
state: 

(a) whether the CDmmittee on Es· 
sential Drugs has since submitted its 
report; 

(b) if so, the main features thereof; 
and 

(c) if not, when it is likely to be 
submitted? 

The Mlnhtcr of Health and [ .. mIIy 
Planning (Dr. SushiJa Nayar): (al No, 
Sir. 

(b) Dn~s not arise. 

(c) The Committee has been consti
tuted for a period of three years and 
the work of the Committee is of a c)n
tinuing nature as new drugs will have 
to be screened by the Committee from 
the point of view of their essentiality 
as and when these are devel')ped. The 
Committee is however, lik.ly to sub
mit its first r.eport in regard to the 
list of Essential Drugs short",. 




